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4,.  CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

Original Application No. 135 of 2009 

Date of Decision 21.07.2009 

Shri Rafique Uddin Barbhuiya 
I....................................................................................Applicant/ 

Mr. A. Mimed, Mr. N. Ahrned 
/.............................................................................Advocate forthe 

Applicant/s 
Versus - 

U.O.I. & Ors. 
.............................................................Respoñdent/ s 

Mr. M. U. Ahrned, Addi. C.G.S.C. 
....... . ................................................... Advocateforthe 

Respondents 

CORAM 

MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 
MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER 

I. Whether reporters of local nspapers may be allowed YeeNo 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	p4iTo 

Whether their Lordships wish to see the fair copy 	Yes/No 
of the Judgment? 

Member /Vjce-chairman 



• CENTRAL ADIMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A.NO. 135 Of 2009 

Date of Decision: 21.07.2009 

MR. M. R. MOHANTY, VICE-CHATRMAN 
MR. M.K. CHATURVEDI, ADMINISTRATIVE MEMBER 

Shri Rafique Uddin Barbhuiya 
Son of Late Burhan All Barbhuiya 
Store Keeper (Technical) 
Office of the Director (Drilling) 
Drilling Division, Geological Survey of India 
North Eastern Region 
Shil1on,, PIN- 793003. 

Applicant 

By Advocate 	: 	Mr. A. Ahmed, Mr. N. Ahmed. 

-Versus- 

Union of India 
Represented by the Secretary to the 
Government of India 
Ministry .of Mines 

• Shastri Bhawan, New Delhi 
PIN- 110001. 

The Director Genenil 
Geological Survey of India 
27 J.L. Nehru Road, Kolkata 
PIN- 700016. 

The Deputy Director General 
Geological Survey of India 
North Eastern Region 
Shillong, PIN- 793003. 

The Director (Drilling) 
Drilling Division 
Geological Survey of India 
North Eastern Region' 
Nongrirn Hills, Shillong 
PIN- 793003. 

Respondents 

BY Advocate 	: 	Mr. M. U. Ahmed, AddL CGSC. 
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O.A. No. 135 of 2009 
Oral Order 

Dated 21.07.2009 

MR. M.K. CHATURVEDI, ADMINISTRATiVE MEMBER: 

This Original Application is filed under Section 19 of the 

Administrative Tribunals Act 1985. The grievance as projected in 

the petition pertains to the transfer of the Applicant. 

We have heard Mr. A. Abmed, learned counsel appearing for 

the Applicant and Mr. M.U. Ahmed, learned Addi. Standing 

Counsel appearing for the Respondents in the light of materials 

placed before us. The applicant was selected as Store Keeper in the 

Geological Survey of India (hereinafter referred to GSI) under the 

Ministry of Mines, Government of India through Staff Selection 

Commission. He joined on 30.06.1997 at General Store, GSI at 

N.E.Region, Shiliong. In the month of August 1998 he was 

transferred to Drilling Division, GSI, NER, Shillong. Thereafter, he 

was promoted to the post of Assistant Store Keeper on 12.01.2005. 

On 04.02.2008 he was promoted to the post of Store Keeper 

in the Drilling Division, GSI, Shillong. 

By an order dated 23.06.2009 he was asked to go on transfer 

from Shillong (in the State .of Meghalaya) to Itanagar (Arunachal 

Pradesh) and by issuance of a comgendum dated 29.06.2009 he 

was asked to go on transfer to Dimapur (in the State of Nagaland) 

instead of Itanagar. 
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On 01.07.2009 the applicant submitted a representation 

which is stated to be still pending (with the Respondent No.3) 

und isposed. 

It is submitted before us that the son of the applicant is a 

student of BBA course at Shillong College and his daughter is 

undergoing second level treatment for Pulmonary Koch's at 

NEIGRIM/Shillong. She is in class XII in Kendriya Vidyalaya,Happy 

Valley, Shillong. On these grounds it was prayed that the present 

transfer will adversely affect his family. It was also submitted that 

his daughter needs treatment at Shillong under medical advice. It 

is brought to our notice that several officials (as named under 

Annexure-2 dated 23.06.2009) have been allowed to continue at 

Shillong for long. it is submitted that despite genuine needs, the 

applicant was discriminated and, as 	,applicant ought to have 

been allowed to continue at Shillong and justice be done. 

Transfer is inevitable in Government service and "who will be 

posted where" dwells within the realm of the sole discretion of the 

authorities in control of the matter. However, it is incumbent on 

the concerned authorities to consider the genuine difficulties of the 

employee. Ex facie it appears that the representation made by the 

applicant has not yet been considered by the Respondents 

(especially by the Respondent No.3) in the right perspective. 

We, therefore, in the interest of justice, without entering into 

the merits of the matter )  direct the respondents (especially to 
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Respondent No.3) to give due consideration to the grievances of the 

applicant and pass a reasoned order. The Respondents are also 

directed to give adequate opportunity to the applicant of being 

heard and, until then, the order of transfer of the Applicant shall 

remain stayed. 

With the above observations and directions the application is 

disposed of. 

Send copies of this order to the Applicant and all the 

Respondents (along with. copies of this O.A) and free copies be also 

supplied to Advocaeo1 both parties. 	 S  

(M.KCURVEDI) 
DMINISRATIVE MEMBER 

\& 
-•__\ r>'\ 

(M.RMOHANTY) 
VICE CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GtJWAHATI BENCH ::::::::::GUWAHATI. 

(An Application Under Section 19 of the Administrative 

Tribunals Act 1985) 

	

ORIGINAL APPLICATION NO. 13 3 	OF 2009. 

Shri Rafique Uddin Barbhuiya 

wrfpf 	 . ..Jppl icant 
/ Centra,IstratfveThbunaI 	 - Versus - 

, 	o JUL 2009c7\4\ The Union of India & Others 	
...Repondents 

uwahati Bench 

SYNOPSIS 

The Applicant was selected as Store Clerk in the Geological Survey of India (GSI) 
under the Ministry of Mines, Government of India through Staff Selection Commission 
and he joined on 30.06.1997 at General Stores, GSI, North Eastern Region (NER), 
Shillong. In the month of August 1998 he was transferred to Drilling Division, GSI, NER, 
Shillong. Thereafter he was promoted to the post of Assistant Store Keeper on 12.01.2005. 
On 04.02.2008 he was promoted to the post of Store Keeper in the Dnffing Division, GSI, 
Shillong He is staying at Shillong with his wife and two children. His son Rahul Alom 
l3arbhuiya is doing his BBA course at Shillong College and his daughter Ms. Shahnaj 

Begum is studying at class XII in Kendriya Vidyalaya Happy Valley, Shillong. She is a 
patient of PULMONARY KOCH'S and is under second level treatment in the Notth 
Eastern Indira Gandhi Regional Institute of Health & Medical Science at Shillong. The 
attending doctor has infonned the Applicant that she needs prolong treatment. On 
23.06.2009 the office of the Respondent No.3 transferred the Applicant from Drilling 
Division, Shillong to MN Division, Ifanagar. The effective date of the said transfer order is 
31.07.2009. In the said transfer ordei out of total 6 (Six) Technical Stream official 4 
(Four) has been transferred in the same station i.e. Shillong. Only the Applicant and 
another Technical Stream official has been posted out of Shillong. The office of the 
Respondent No.3 vide its corrigendum dated 29.06.2009. change the place of posting from 
MN Division, Itanagar, Arunachal Pradesh to MN Division. Dimapur, Nagaland, The 
Applicant on 01.07.2009 submitted a representation before the Respondent No.3 praying 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHAT I BENCH : : :::::::: GUWAHAT I. 

(An Application Under Section 19 of the Administrative 

Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	.13 S OF 2009. 

'Centrao Adrn trho Thbunal 
Shri Rafique Uddin Ahmed 

20 JUL.2009 

rr* 
mahati Bench 

..pplicant 
-Versus- 

The Union of India & Others 
...Respondents 

LIST OF DATES 

30.06.1997 	Applicant has joined as Store Clerk in 
Para4.2 	the Geological Survey of India, North Eastern 

Region, Shillong. 

August 1998 Applicant was transferred to Drilling Division, 
Para 4.2 	Geological Survey of India,. North Eastern 

Region, Shillong. 

12.01.2005 	Applicant was promoted to the post of Assistant 
Para 4.3 	Store Keeper. 

04.02.2008 	Applicant was promoted to;the post of Store 
Para 4.3 Keeper 	(Technical), 	Drilling 	Division, 

Geological 	Survey 	of 	India, 	North 	Eatern 
Region, Shillong. 

23.06.2009 The 	offie 	of 	the 	Respondent 	No.3 	Issued 
Para 4.5 transfer order 	of 	Group 'B' ion Gazetted and 
Annexure-2. Group'c' 	Ministerial 	Staff 	of 	Geological 

Survey, 	of 	India, 	North 	Eastern 	Region, 
Shillong. 

29.06.2009 The 	office 	of 	the 	Respondent 	No.3.. issued 
Para 4..6 a 	corrigendum 	of 	the said transfer .order in 
Annexure-3. case 	of the Applicant place 	of posting 	from 

Itanagar to Dimapur. 

01.07.2009. 	The . Applicant 	subfriitted 	a 	detailed 
Para 4.7 	representation before the Respondent No.3 
Annexure-4 	through proper channel for the cancellation of 

histransfer order. 	,.,, . 	 ..... .. 

Q4.c1wt 	41 &u4 
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1N mEcENTroMINri1'IvE TRIBUNAL, 
GUWAHAT I BENCH : :: : :: : : : : GUWAHAT I. 

(An Application Under Section 19 of the Administrative 

Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	13 	OF 2009. 

Shri Rafique Uddin Barbhuiya 
...Applicant 

- Versus - 

The Union of India & Others 
...Respondents 

INDEX 

Sl.No. Particulars Annexure Page No. 

1 Original Application 1 to 

2 Verifiêation 

3. Copies 	of 	the 	Medical 1 
certificate.  

4 Copy 	of 	the 	Office 	order 	No. 
584/A-22015/5/84/Rectt/Voi.I 2  
dated .23.06.2009 	issued 	by 	the 
Respondent No.3  

5 Copy 	Of 	the 	Corrigendum 	No. 
1067/ 	. 	 A-22015/5/84/Rectt/Vol.I 3 19 
dated 29. -06. 2009..  

6 Copy of. the representation dated 
01.07.2009 	submitted 	by 	the 4 20 
Appliôant. before 	the 	Respondent 
No.3 

Date: 2007.2c.'09 
	 Filed By: 

Advocate 
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IN THE.. CENTRAL ADMINISTRATIVE TRIBUNAL, 
GTJWAHAT I BENCH :: : : : :: : :: GUWAHATI. 

(An Application Under Section 19 of the Admi.ni.stative 	4 
Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	.13 .S 	OF 2009. 

BETWEEN 

Cert Adiifflst,-tjfo itira 

20 JUL 2009 

Tam 
Uwahatj Bench 

Shri Rafique Uddin Barbhuiya 
Son of Late Burhari Ali Barbhuiya 
Store Keeper (Technical), 
Office of the Director (Drilling), 
Drilling Division, Geological Survey 
of India, North Eastern Region, 

11 

Shillong, PIN-793003.  

.,.Applicant 

The Union of India, 
Represented by the Secretary to the 
Government of India, Ministry of 
Miñés, Shastri Bhawan, New Delhi, 

The Director General 
Geological Survey of India, 
27 J.L. Nehru Road, Kolkata, 
PIN-700016--- 

3, The Deputy Director General 
Geological Survey of India, 
North Eastern Region, .Shillong,. 
PIN-793003.-< 

4. 	The Director (Drilling) 
Drilling Division, 
Geological Surveyof India, 
North Eastern Region, Nongrim Hills, 
Shillong, 	. 

•.,Respondents 

O-CLQ UdcLo 
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DETAILS OF THE APPLICATION PARTICULARS OF THE ORDER 

AGAINST WHICH THE APPLICATION IS MADE: 

This application is made against the impugned transfer 

Order. No.584/A-22015/5/84/Rectt/Vol.I dated 23.06.2009 with 

the Corrigendum No. 1067/A-22015/5/84/Rectt/Vol.I dated 

29.06.2009 issued by the office of the Deputy Direôtor. 

General, Geological Survey of India, North Eastern Region, 

Shillong whereby the Applicant was transferred. from the 

office of the Director (Drilling), Shillong to MN Division, 

Itanagar, in the state of Arunachal Pradesh and.subs.equently 

vide Corrigendum dated 29.06.2009 his place of posting has 

been change from Itanagar MN Division, Arunachal .Pradesh to 

MN Division, •Dimapur, in the state of Nagaland. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subjectS matter of the 

instant application is within the jurisdiction :. of the 

Hon' ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject; matter 

of the instant application is within the limitation 

prescribed under Section 21 of, the Administrative Tribunal 

Act. 1985. . 

FACTS OF THE CASE 

Facts of the case in brief are given below 

4.1] That your humble Applicant is a citizen of India and as 

such he is entitled to all rights and privileges guaranteed 

under the Constitution of India. 

4.21 That your Applicant begs to state that he was selected 

for appointment as Store Clerk, in Geological Survey of 

India, under the Ministry of mines, Government. of :'Iridia 

Jdd /Y) k 
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through Staff Selection Conunission Examination held in the 

year 1997. He was asked to join in the General Stores, 

Geological Survey of India (GSI in short),. North Eastern 

Re.gion (NER in short), Shillong and he joined on 30.06.1997. 

In the month of August 1998 he was., transferred to Drilling 

Division, Geological Su'rvey of India, North Eastern Region, 

Shillong. 

4.31 That your Applicant begs to state that on 12.01.2005 he 

was promoted to the post Assistant Store Keeper in the GSI, 

Shilloñg. Thereafter he has been promoted to the post of 

Store Keeper (Technical) on 04.02.2008. Presently he is 

working as a Store Keeper (Technical) in the Drilling 

Division, GSI, shillong. The post' of Store Keeper 

(Technical) is non Gazetted Group 'B' post. 

4.41 That your Applicant begs to state he is staying at 

Shillong with his wife and two children.. His son RuhuJ. Alom 

Barbhuiya is doing his BBA course at Shillong College and 

his daughter Miss Shahnaj Beguin is studying at class;X11 in 

the Kendriya Vidyalaya Happy Valley, Shillong. It is to be 

stated that his daughter Miss Shahnaj Begum is a patient of 

PULMONARY KOCH'S, '(it is one kind of T. B.) and she is under 

second level treatment in the North Eastern Indira Gandhi 

Regional Institute of Health & Medical Sciences, Shi'llong. 

The attending doctor has informed the Applicant that his 

daughter needs' prolong treatment. 

Copies of Medical certificates is annexed 

herewith and marked as Annexure-1. 

4.51 That your Applicant begs to state that the office of 

the Deputy Director General, ,  Geological. Survey of India, 

North Eastern Region, Shillong.i.e. the Respondent No.3 vide 

impugned transfer ' Orde' No.584/A-22015/5/84/Rectt/Vol.I 

dated 23.06.2009 issued transfer orders against some 

officials working in different Division. In the said 

transfer order the Applicant name appeared in serial No.5 

cue 
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and he has been transferred from Drilling Division, Shillong 

• 

	

	to the MN Division, I.tanagar. The effective date of thesaid 

transfer order is from 31.07.2009. The Applicant received 

•  the aforesaid transfer order on 29.06.2009. In the said 

transfer order from serial No.1 to 6 are Technical stream 

official of Geological Survey of India, NE Region, Shillong. 

Out of the aforesaid 6 (Six) Technical stream officials 4 

(Four) has been posted in the same station i.e. Shillong. 

But the instant Applicant and another official one Nd. 

Sikandar All, Assistant Store Keeper (Technical), 

Headqü'ai.ter cell Shillong has been posted out to itanagar 

and Agartala respectively from Shillong. 

Copy of the impugned transfer Order 

No.584/A-22015/5/84/Rectt/Vol.I ,dated 

23.06.2009 issued by the Respondent No.3 

is annexed herewith and marked as 

-Annexure-2. 

4.61 That your Applicant begs to state that the office of 

the Respondent No.3 vide their Corrigendum No.1067/A-

22015/5/84/Rectt/Vol.,I dated 29.06.2009 modified the 

Applicant place of posting from itanagar MN Division, 

Arunachal Pradesh to MN Division', Dimapur, in the state of 

Nagaland. In the modification order it has been stated, by 

the office of the Respondent No.3 that due to typographical 

mistake in the transfer order dated 23.06.2009 the 

corrigendum is issued and other information will remain 

same. 

Copy of the Corrigendum N6.1067/A-

22015/5/84/Rectt/Vol.I dated. 29.06.2009 is 

annexed hereunto and marked as Annexurè-3. 

4.71 That being aggrieved by the impugned transfer, order the 

Applicant submitted a representation through proper channel 

before the Deputy Director General, GSI, Shillong praying 

for cancellation of the transfer. order dated 23.06.2009. In 

U 
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the said representatiönhe has stated that his daughter is a 

patient of PULMONARY KOCH'S and is under going treatment at 

North Eastern Indira Gandhi Regional Institute of Health & 

Medical Science at: Shillong. Now, she is taking 2nd 'l.vel 

treatment w.e.f. 25.06.2009. As per advice of the Doctor, 

prolong treatment is required. Therefore, Applicant physical 

present is very much required with his daughter. E'urther she 

is a student of class XII and will be appearing Final 

Examination in the month of March 2010. 

Copy 	of 	the 	representation• dated 

01.07.2009 submitted by the Applicant is 

annexed herewith and marked as Annexure-4. 

4.81 That your Applicant submit that his case for 

cancellation of his transfer is genuine and need to be 

considered on the ground of his daughter's serious medical 

problem. At this stage if he is posted out of Shillong his 

daughter treatment will be discontinued as nobOdy is there 

to look after her.: 'Her health condition will be further 

deteriorated. Presently she is in delicate stage and doctors 

who are attending her are trying their level best to improve 

her condition. As such, finding no other alternative. your 

Applicant is compelled to approach this Hon'ble Tribunal for 

seeking justice into this matter and also with a prayer for 

Interim Order to stay the Impugned transfer Order No.584/A-

22015/5/84/Rectt/Vol.I dated 23.06.2009 with the Corrigendum 

No.1067/A-22015/5/84/Rectt/Vol.I dated 29.06.2009. 

4.91 That your Applicant submit that in the transfer order 

dated 23.06.2009 out of 6 (Six) Technical Stream official 4 

(Four) has been posted in the same station i.e.,. Shillong. 

Further, it is worth to mention here that some • of, the 

Technical Stream official has never been transferred from 

their place of joining. As for examples Smt Bijoya Dey (for 

last 28 years), Shri Debashish Deb (for last 20.years), Shri 

K. Wenkhar. ('for last 21 years), Shri Anthony Nongrum (for 

'go 	, 
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last 19 years), Shri Lalsien.thang .Sinate (for last 19 

years), Shri Rájendra Prasad Singh (for last 27 years) and 

Shri Prasarita Kumar Das (for last 12 years) who are working 

in Technical . Stream has never been posted out of Shillong 

since their date of joining in GSI. 

4.10] That your Applicant submits that the he has got reason 

to belief that the Respondents are resorting the colourable 

exercise of power only to accommodate their interested 

persons in favorable place. 

4.11] That your Applicant àubmits that the Respondents have 

deliberately done serious injustice to him and put him into 

a great mental trouble and financial hardship. 

4.121 That your Applicant submits that the action of the 

Respondents is highly illegal, improper, and whimsical and 

also against the fair play of Administrative 'justice. 

4.131 That in view of the facts and circumstances narrated 

above, it is a fit case for this Hon'ble Tribunal to 
S 

interfere with to protect the right and interest of the 

Applicant and his family by passing an appropriate Interim 

Order by staying the operation of the Impugned Order dated 

23.06.2009 and 29.06.2009. 

4.141. That this . application is filed bonafide and for the 

interest of, justice. 

5) GROUNDS..FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in detail 

the action of the Respondents is in prima facie illegal, 

mala-fide, whimsical, arbitrary and without jurisdiction. 

Hence, the . Impugned transfer Order..: ' No.584/A-

22015/5/84/Rectt/Vol.I dated 23.06.2009. and with the 

Corrigendum , No.1067/A-22015/5/84/Rectt/Vol..I , . dated 
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Guwahati Bench 

29.06.2009 in case of the Applicant is liable to be s e t 
aside and quashed. 

5.2) For that, the daughter of the Applicant is a patient of 

PULMONARY KOCH'S and is under second level treatment in the 

North Eastern Indira Gandhi. Regional Institute of Health & 

Medical Science at Shil1ong As per advice of the Doctor, 

prolong treatment is required. Therefore Applicant physical 

present is very much required with his. daughter. Hence, the 

Impugned transfer Order No. 584/A-22015/5/84/Rectt/Vol.I 

dated 2306.2009 and with the . Corrigendum No.1067/A-

22015/5/84/Rectt/Voi.I dated 29.06.2009 in case of the 

Applicant is liable to be set aside and quashed. 

5.3) For that, the Applicant daughter Miss Shahnaj Begum who 

is suffering from PULMONARY KOCH'S and also going to appear 

in Class XII examination from Kendriya. Vidyaiaya Happy 

Valley, Shiliong. Therefore, at this stage.. the Applicant is 

posted out from Shillorig then the study and the treatment of 

his daughter will definitely be hampered. Hence, the 

Impugned transfer Order No.584/A-22015/5/84/Rect•t/Vol. I 

dated. 23.06.2009 and with the Corrigendum No.1067/A-

22015/5/84/Rectt/Vol.I dated 29.06.2009 in case of the 

Applicant is liable to be set aside and quashed. 

5.4) For that, the impugned transfer order dated 23.06.2009 

out of 6 (Six) Technical Stream official 4 (Four) has been 

posted in the same station i.e. Shillong. Moreover, some of 

the similarly situated official working with the Applicant 

has never been posted out of Shillong since their respective 

date of joining. They are enjoying the same station at 

Shillong for last 12 years to 28years. The Respodents have 

discriminated the Applicant by . posting him. outside of  

Shillong inspite of. his genuine grievances. Hence, the 

Impugned . transfer Order. N6.584/A-22015/5/84/Rectt/Vol.I 

dated 23.06.2009 and with the Corrigendum . No.1067/A- 

PUdc 
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22015/5/84/Rectt/V61.I dated 29.06.2009 in case: of the 

Applicant is lab1eto be set aside and quashed. 

5.5) For that, Respondents being a model employer can not 

adopt discriminatory attitude towards the Applicant. The 

Respondents intentionally and deliberately transferred the 

Applicant from Shillong for their personal gain. Hence, the 

Impugned transfer Order No.584/A-220.15/5/84/Rectt/VOl.I 

dated 23.06.2009 and with the Corrigendum No.1067/A-

22015/5/84/Rectt/Vol..I dated 29.06.2009 in case of the 

Applicant is;liable to be set aside and quashed. 

5.6) For that, the Respondents have violated the principle 

of natural justice as well as the fundamental rights of the 

Applicant guaranteed under the Constitution of India. 

5.7) For that, in any view of the matter,the action of the 

Respondents are not sustainable in the eye of law as well as 

facts of the case. 

The Applicant craves leave of this Hon'ble Tribunal 

advance further grounds the time of hearing of this instant 

application. . . 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and 

remedy available to the Applicant except the invoking the 

jurisdiction of . this Hon'ble Tribunal under Section 19 of 

the Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY •OTHER 

COURT:. 	 . 

That the Applicant further declares that he has not 

filed any application, Writ Petition or suit in respect of 

the subject matter of the instant application before any 

other court,. authority, nor any such application, Writ 

Petition of suit.is pending before any of them. 

u1 uM 



) 

REL I E F SOUGHT FOR: 

Under the facts and circumstances 

ètated above the Applicant most 

respectfully prayed that Your ,Lordship may 

be pleased 'to, admit this application, call 

.fo'r the records of the case, issue notices 

to the Respondents as to why the relief 

and relieves sought for the Applicant may 

not be granted and after..'l hearing the 

parties may be pleased to direct the 

Respondents to . give the following 

relieves. 

8.1.)' That the impugned transfer Order No.584/A-

22015/5/84/Rectt/Vol I dated 23 06 2009 with 

the Corrigendum . No.1067/A-

22015/5/84/Rectt/Vol.I: dated 29.06.2009 issued. 

by the office of the Respondent No.3 in the 

case of the Applicant is liable to be set 

aside and quashed. 

• 8.2) To. Pass any other appropriate, ,relief or 

relief (s) to which the Applicant may be 

entitled and as may be deem fit and proper by 

the Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage the Applicant most. humbly prays, for an 

interim order before this Hon'ble Tribunal,.to direct the 

Respondents not to implement the Impuned transfer Order 

No.584/A-22015/5/84/Rectt/Vol.I dated 23.06.2009 with the 

Corrigendum No. 1067/A-22015/5/84/Rectt/Vol.I. dated 

29.06.2009. issued by the office of the Respondent .No.3 in 

Li dcQ 'n 	u. 
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case of the Applicant till disposal of this Original 

application. 

Application is filed through Advocate. 

Particulars of I.P.O.: 

I.P.O. No.  

Date of Issue 	: 23oc 2- -o-9 

Issued from 	: Guwahati G.P.O. 

Payable at 	: Guwahati 

LIST OF ENCLOSURES: 

As stated above. 

Verification 

iT1 	iEJl 
Central MAE xi; n IstreAhm Thbun& 

20 JUL2009 

GuvfahatE Bench 

9L 
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Centra' Mm strtve ThbnaI 

20 JUL 2OO 

Guwahat Bench 

'V 

VERIFICATION. 

I, Shri Rafique Uddin Barbhuiya, aged about 46 years, 

Son of Late Burhan All Barbhuiya, working as Store Keeper 

(Technical) in the office of the Director (Drilling), 

Drilling Division, Geological Survey of India North Eastern 

Region, Shillong, PIN 793003 do hereby soleznn1y verify that 

the statements made in paragrph nos. 

,2..j in 4 	44(/'J9) 4' - 	are • true 	to 	my 

knowledge, 	those 	made 	in 	paragraph: 	nos. 

45' - are being rnatters of 

record are true to my information derived therefrom which I 

'believe to be true and those made in paragraph No.5 are true 

to my legal advice. The rests are my hunthie submissions 

before this Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this verification on this the 2.0 day of 

July, 2009 at Guwahati. 

c4iia ud'b4 
DEC ARAN.T 



Trachea and major bronchi are normal. 

There are multiple small '-'1.0 cm necrotic prevascular, right para-
tracheal, precarinal and subcarinal nodes Necrotic left hilar node 
also seen. 

Heart and great vessels of mediastinum are normal 

No evidence of pleuro-pericardial effusion. 

There are multiple large irregular cavitory lesions seen in apico-
posterior segment of left upper lobe, superior segments of both 
lower lobes with surrounding dense Consolidation In addition 
diffuse centrilobular and air space nodules are seen in both 
upper lobes. 

Soft tissues Of chest wall are normal. 

IMPRESSION 	Mediastinal necrotic lymphadenopathy.  

Bilateral upper lobe diffuse air space and centrilobular nodules with 
large cavitory lesions in left upper lobe and both lower lobes (superi-
or segments) as described suggestive of, active pulmonary koch's 

/ entraIAdrnirlistravoT,ulJ 

20 JUL2009 

Dr Baphira W MD(PGIMER) 	 nell 
Consultant Radiologist 

14vOC,4Tø 
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BETHANY HOSPITAL 
- 	 NONGRIN HILLS, SHILLONG - 793003 	 .. 

Phone No 2520300 	 ., 

Refrence No BHS1228612009 	 Date 	25/06/2009 

Patient 	SHANAZ 	 Age 18 	 Sex 	Female 
1• 

Address : 	 Index No : 	- 	Ref. By : Dr. A.Hussain MD 

Investigation : 	C.E.C.T. Chest 

Report : 	 I 
PROTOCOL: Contiguous 5 mm axial spiral cuts were taken through whole 

thorax from apex to diaphragmatic level on multi slice spiral 
C.T. 

Trachea and major bronchi are normal. 

There are multiple small '-'1.0 cm necrotic prévascular, right, para-
tracheal, precarinal and subcarinal ndes.  Necroticleft hilar node 
also seen. 

Heart and great vessels of mediastinum are normal. 

No evidence of pleuro-pericardial effusion. 

There are multiple large irregular cavitory lesions seen in apico 
posterior segment of left upper lobe, superior segments of both 
lower lobes with surrounding dense consolidation. In add.ition 
diffuse centrilobular and air space nodules are seen in both 
upper-lobes. . 

Soft tissues of chest wall are normal. 

IMPRESSION : 	Mediastinalnécrotic lymphadenopathy. 

Bilateral upper lobe diffuse air space and centrilobular nodules-with 
large cavitory lesions in left upper lobe and both lower lobes (superi-
or segments) as described suggestive of active pulmonary koch's. - - 

• . 	. 	
. 	) 

Centr,Admifflstrrniv.Thuna9 - 
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----------------\- Gitit Bench • 
Dr.Baphira Wkt1MD(PGIMER) 	 -----•-------- 	 -,_---.-----J 
Consultant Radiologist 	 . 	 . 	 . 
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-TYPED COPY- 

Dr. S. N. Chakrabarty 
Regd. No. 8753 (AMC) 
AMA for centra.l Government Employees, Shillong. 

Date................ 

This is to certify that MS. SHAHNAZ BEGUM is suffering from 
PULMONARY KOCH'S is examined by me. She need prolong treatment. 
for care better ment of her health condition. The course of treatment is for 
Six months. 

Illegible 
27.06.09 

Dr. S. N. ChãkEabarty 
MBBS 

RegdNo:8753(AMC) 
• A.M.A. FOR CENTRAL GOVT EMPLOYEES 

• 
 

SFULLONCT  

f2 0 JUL 2009 
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ANNEXURF. 	, ' 

Céntra; Adni ntStBtV 

2 0 JUL 2009 	GOVERNMENT OF INDIA 

M 21  h a '  
Lu 

Shillong. 	 : 

No. 	/A-22015/5/84/RecttJVoi.I 	 Dated 23/06/2009. 

OFFICE ORDER 

The following officials are hereby withd':awn from and posted to the .Divisions/Septiops on 
rotational transfer as shown against each with effect fmnm 31/07/2009 until further order. 

SL Name & Designation 
No.  

Present PIac' of posting. New place of .  posting 

I ShriA. Nongrum,. SS(T) MM Division, Shillong E&T Division, ShillOng 

2 ShriK. Wankhar, SS(T) E&T Division, Shillong MM Division, Shillong 

3 Shri ,Debashish Deb SS(T) Drilling Divisinn 	Shillong Geophysics Division Shillong 

4 hri PK. Das SK(T) Geophysics F)ivision, Shillong Petrology. Stores, Shillong 

Shri R U Barbhuya SK(T) Drilling Divisi'n 	Shiflong MN Division Itanagar 

6 ShriMd. Sikandar Ali, ASK(T) 	. HO Cell, Shiflong TM Division, Agartala 

7 Smli A.  Dey ,  Superintendent Accounts-I S'ction, Shillong Accounts-Ill Section Shillong 

B ShriPL Nag Superintendent Drilling Divisi'rn 	Shillong Accounts-I Section, Shillong 

9 ShriR.B. Dey, Superintendent Assam, Guwhati Qpn 	TM,.Agartala 

10 

ii 

Smti. Tellimai Roywan, 
Assistant 	 . 
Shr i 	Assistant 

Accounts-Il(P') Section, 
Shillong__ 	. . 
pensionSection, Shillong 

Accounts-I Section,.Shillong,. 
. 	. 	. 

Party Bills Section, Shillong 

12 ShriPDSingh, Assistant Accounts-IS"ction, Shillong Drilling Division Shillong 

13 SiriRS Das,.Assistant Drilling Divisi'n, Shillong Accounts-I Section, Shillong 

14 Smti. Regiha Swer, Assistant Accounts-Il(P) Section , c 
Shillong 	. 

Accounts-I Section, Shillong. 
.. 

15 Smti. Dorathy
____ 

Wr
________

iah, Assistant Accounts-I Section, Shillong Accounts-II(A) Section,. 
ShiIlon9 	... 

16 ShriM. Lepden, Assistant . Opn:MN Division, Dimapur Opn.AP, ltanagar 

17 Shri C . R. Paul, Assistant 	. Accounts-I, Dimapur 	. . •Accounts-II.Sectiofl, Dirnapur 

18 Shri G K Suanthang Assistant Account-Il Section Dimapur Accounts-I Section Dimapur 

19 Shri K. Kharkongor, UDC Party Bill, Shiflong Pension Section, Shillqng 

20 Smti, Eilien Syiemlieh, UDC EIA Section, Shillong Accounts-ll(B) Section, 
Shillong 

21 Shri Paul Basaiawmoit, UDC 
. 	. 

Accounts-II(B) Section, 
ShiIlOng 	 . 	. 	. 

E/A Section, Shillong 
. 	•.• 	. 	.. -. 

22 Miss Dianghun Mawlong, UDC 
__________________________ 

Accounts-lI(A) Section, 
Shillong 	. 

Accounts-I Section, Shillong 
. 	. 

23 Srnli. Dipali Palit, UDC Accounts-I Section, Shillong 
________________ 

Accounts-II(A) Section, 
Shillong 

24 Shri Pradeep Kuri, UDC Table dealing with Budget 
Section, & Pension, Drilling 

ivn, Shillong  

Table dèaling.withGPF TA 
Advance, Shillong 

25 Smti. P. Kharsyntiew, UDC Table dealing with GPF TA 
Adv., Shillong 	 . 

Table dealing with Budget & 
Pension, Drilliñg..Shillong 

26 Shri Aibor Jyrwa, UDC Chemical Division, Shillong Earthquake GeOlogy Division, 
Shillong 	. . 

I2.00.09)\RgtMiOflt T,n 	\Rk's, Ordcrat'ionl 1'nst).doc 
 

Prilhlng DIvt$ 	• 	... 
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27 Shri P. Joydeep Das, UDC Drilling DMsion, Slillong PGRS Division, ShiUohg 

70 Shn T 13 Gurung UDC Drilling Division, S1iflong TCS Division, Shillong 

29 Shri P.K Das, UDC TCD.I, Shillong  Accounts-I Section, Shillong 

30 SmtiSLangba UDC Accounts-Ill Section ShiIlon Recruitment Section, Shillong 

31 Smt. Lalimattuangi, UDC Recruitment Section, Shillong Accounts-Ill 	ection,Shillong 

Shri Nand? Rai LDC MM Division Shillcng Drilling Division Shillong 32 
33 Srnti. Trhna Rai;LDC. Telephone SecUor. Shillong E/A Seçtion,Shillong 

34 SmtL SM. Lyngdoh, LDC - TCS, Shillong Accounts-II(A). Section, 
ShiIp9 

35 Srnti. ft Marak, LDC Env, Geology Divi.ion, Accounts-Ill .Section,Shillong 
ShiUong 

36 Shri H. Mawrie, Steno. Gr-I TCD, Shillong  MGP Project STM, Shiliong 

37 Shri ftD. Chourasia, Steno. Hindi Section, Shiflorig Chemical Divn and to attend 

Gr-1 __________ Hindi works, Shillong 

38 
.  

Shri H.S. Dhar, Steno. Gr-Il 
_______________ 
Opn:MN Division, Dimapur Tech. Cordiriation DivisiOn, 

Shillong 

39 
___________________ 

Shri R.K. Shome, Steno. Gr-ll 
________________  
Assam, Guwahati  Opn:MN Divisiofl, Dirnapur. 

This is issued with the approval of the Dy.J irector General, Geological Survey of india, 
North Eastern. Region, Shillong.  

(K.  
Senior Administrative Officer & HO 

for Dy Director General 
All peflding 1' Ucs/Registers/Ledgers& C. may he handed 'ét 
to the concerned Directors/A Os rspectiveiy. 

No. 	 /A-2201 5/5/84/RccttiVol.I 	 Dated 23/06/2009 

Uopy forwrcIcd forinformallon and necessary action to 

I. 	The Director General, Geological Survey of India, CI-IQ, 27-Jawaharlal Nehru Road, Kolkta-700 
016 [Kind attcnt:ion Chief Vigilance Ofuicet]. 

The Director / Officer-In-Charge, Geological Survey of india, 0141: AP, Itanagar / .Opn:MN, 
Dimapur / Opn:A.ssin, Guwahati / Opn:TM, Agartala. 

The Director, Technical Coordination Division-I / Technical Coordination Division-Il / Geodata 
Division / Map & Cartography Division] Drillinp. Division / Publication Division 1 Earthquake 
Geology Division / Chemical Division / MincraFPhysics Division! En.gg. & Transport Division / 
Materials Management Division / Petrology OiVJSiofl / Palaeontology Division / PGRS Division / 
E.nginccrng Geology Division-I / Engineering Geology Division-I! / LI-IZP / Géophysits ivision / 
tnstrum.cntat.ioñ 1)ivisi6n / MGP / MMJP / Enviro' mental Geology Project, Geological Suriey of 
lndia, Notib F.astcrn Region, Shillong. 

The Administrative Officer Gr-1Ii1, Accoi.mts-I Sc' (ion / Accouflts-II(A) Section.1 Accounts-1I(B) 
Section / Accounts-Ill / Cash Section I Advance ection / Pension Section 1 Party Bill Section / 
E&A Section /Budgct Section / Contingent Cell / I udit Section, Geological Survey of India, North 

Eastcrii Region, Shillong. 

C 

rUT 
Central AdminIstrc7ttYC .Tat 

/ 	20 JUL2009 	I 

(K. Kharmalki) 
Senior Administrative Officer & HO 

for Dy Director,  General 

Order (RnIntiOflI Tr,n.r).doc 

'tvvoc 



ANXURE-3 

I 	COVERNMENTOFJNDIA 	. 	. 

Geological Survey of India, 
North Eastern Region, ' • 	. 	
Lower MotinagaTi Lurnsohphoh, Shillong.  

No. 	 /A-.2201 5/5/84/Rectl/Vo].J 	 Dated 29/06/2009 

Corrigerthim 
I lie rotational ti ans Ici in cspcct of Gi (up 13 N/G) and Gi oup-C Ministei ial staff ISSUed vl(I( hits olhi c 01 1 -der No 580-658/A-22015/5/8/Jccti/vo1 I dated 23/06/2009 may be read as under due to typographical mistake:- 

t'l) 	'The new place of posting in respect of Sun R.U. Barbhuya, SK(T) appeared at SJ.No.5 .nay pIe;re be read as 'MN.Divi,yioji, Dinapur' in yiace of 'MN Division, ltañagar'. ,. (2) 	The name appeared in Sl.No.27 may please ')C read as 'Shri Joydeep Dás in Place of Shni P1 Joydecp Das. 

Othc in'forn'iatin 'emains the same. Errou is regretted 

J'o 

,(1) Slid .R.1J .J3arbhuya, SK(T), 
i:)rilnuig i)ivision. GSI, NER, Shillong. 
(2) Shri Joydeep Das, 1.JDC, 
i)rilling J)ivisjon, GSJ, NER., Shillong. 

(K. lharmaIki) 
Senior Administrative Officei. & HO 

for Dy Director Gënèral 

	

5/5/8'1/RccttJ Vol 1 	 Dated 29/06/2009 
Copy forwarded for information and necessary action o  

I hc)iiccioi Gcncvil, Geological Suivey of Jndi i, CIIQ, 27 Jawaharlal Nehru Road, Kolkala-700 
016 IlKind attention Chief Vigilincc Offkctl 

The l,)ire,ctor / 	icer-in-Charge Geological : 'urvey of India j  Opn : AP, 1taiagar / Opn:MJ, 
Diniapur / Opi'i:Asani, Guwahati / Opn:TM, Ag 'tala. 

The l)ircctoi. Technical coo.i'diiiation Division- I / Teôhnicai Coordination Division-il / Geodata 
Division / M11) & Calloglaph) Division / Dulling Division / Publication Division / Eaithquakc 
cicology Division / Chemical Division / Mmci 'il Physics Division / Engg & Tianspom t Division / 
•N4aterials Managcment J)ivision / Petrology Di\ isbn / Palacontoidgy Division./'PGRS Diviioii / 
Engineering Geology Division-i /Engineering Ccology Division-H] LHZP / GeophyskDivision/ 
Jiistiumcrifatjoij Division / MGP / MMJP / Envi"onn' ien tal Geology Project,, Geological Survey of India. N oc'tli Eastern Region, Shillong. 	 ' 

The A,dmjnjsti'ativc Officer Cr-i/Il, Accounts-I 'ection / Accounts-I1(A) Section / Accounts41(B) 
Section / Accounts-liT I Cash Section /Advanc' Section / Pensin Section / Party Bill Section / 
E&A Section / Budget Section / Contingent Cell "Audit Section, Geological Survey of India, North 
Eastern Region, Shilioiig. 	 • 	• 	• 	 ___ 

• 	(K. Kharmalki) 	: 	• • • 

	

• 	• 	' 	Senior Administratj',e Officer & HO 
for Dy Director General 

I' \l J',s\u,Rl 	 I 2.06-09)\Ro,,no,,,I 'fln,fp\J 	Orct,r (RItiol 1' 	 doc 

4 U1• 
•CeitraiAdnabirMNThbt1fla4 

GuwahatiBonch 

I- 
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ANF1FXURE A - 

7 0 

1,0. 

• 
1 lic Dcpuly DI -ector Gencial 	 Date 	01-07-2009 
GcoJ.o'gicai Survey of India 	 . 

7 North Eastern Region 

• 	

0 

(Through Proper Channel) 	 . 	 • 	 . 

Sub: Prayer for Cancellation of Transfer.  

Sir, 	 . 

I 	Picase rc'fer to the 	Depul:y J)ircctor General, Geological Survey, of India, North 
Eastern Region, Shulloiig, letter No. 584tA2201 5/5/84/Rcctt/Vol.i dated 23/06/2009 ' 

• regarding my transier to MM. J)ivision, i.ta..nagar. 	 . .. 	. •0 

1. have the honour to state that 1 have becu transfer ed to MM Division, Itanagar, 
vidc yoni Jcucr unde; ;cfeiencc 

in Ihis connection J would like to diaw your kind aflention for consideration to 
the fact i,liat, my daughter is a patient of "PULMONARY KOCH'S" 	and . is under 

• 1:reatment from NEIGRIM.,, Shuliong and taking, the 2'' level treatment we.f. 25106/2.099......... 
As per 'the advise by the doctor, a prolong treatment will be required. Being the father of 

' 
• 	. the patient 1. must be always physically present with her. 	 , 	. 	. 	. 	.'' 	. •:. 

4 	Vu; th 	she is also a student of Class XII, and will he appearing for 	her class 
i3oard Final exaininal;ion during March 2010. Which is also a turning pointof her life. . 

5. 	Considering the above, I request you kindly to consider my transfer and cancel the 
same on 	ym pathettc ground. 	 , 

6 	1 tic ticcessaty medical cc;tilicatc is cncloed herewith for reference please 

Tha.nkin.g you, 	 , 	 :' 	' , 	•' 

.Yours faithfully 

2 0 'JUL207 R. U.Barbhuiya 	. . • .. . 

7 T" bunal 

Store Keeper.(Technical) 
Drilling Division  

\ 	
u\at1at1 Bertch 	GSI1 NER,Shillong 	, 	. . 

• 

• 	
•, 

• 	 • 	 . 	. jçtfl!i 	:i' 	•. 	
. 	/ 	 • jtirY AVO  

• 	• 	 • 	 , 	, 
• 

- - 


